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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 

M.A. NO. 1027 of 2015 & M.A. NO. 216 of 2015  
In 

O.A. No. 19 of 2014 
IN THE MATTER OF: 

DR. KASHMIRA KAKATI               …Applicant 

Versus 

Union of India &Ors.       …Respondents 

 

UPDATED COMPLIANCE REPORT OF THE RESPONDENT NO. 8 

HEREIN 

TO, 
THE HON’BLE CHAIRMAN AND  
THE HON’BLE MEMBERS OF THE  
NATIONAL GREEN TRIBUNAL 
 

MOST RESPECTFULLY SHOWETH 

1. That the answering Respondent herein is the Respondent No.8 i.e., Coal 

India Ltd (hereinafter referred to as “the Respondent” or “CIL” or “Coal 

India” as the context may require). It is submitted that Coal India Limited 

is the Country’s largest state-owned coal mining corporate and 

contributes to 79% of total domestic coal production and 75% of total coal-

based generation. CIL contributes to 55% of total power generation and 

meets 40% of the primary commercial energy requirements of the 

country. 
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2. That the present updated compliance may be read part and parcel of the 

Reply/ Objections to the Report filed by the Ministry of Environment and 

Forests and Compliance Report submitted by the Answering Respondent 

No.8 dated 12.09.2023, and the contents of which has not been repeated 

herein for the sake of brevity. 

3. This Hon’ble Court vide its order dated 08.04.2024 had directed the 

Respondents in the above-caption matter to file its reply/ updated reply/ 

status report within three weeks as a last opportunity. The present 

updated compliance report is being filed by the answering Respondent 

No.8, in compliance of the above-mentioned order of this Hon’ble Court.  

4. It is reiterated that the current operating mines of the Respondent No.8 

are not located in any Reserve Forest and are located far away from the 

elephant corridors thereby, having no consequential impact on the 

elephant population. The nearest mine of Respondent No.8, i.e. Tikak 

OCP, which is a non-functioning mine, is about 13 km away from nearest 

Elephant Corridor being, Golai Elephant Corridor. It is pertinent to 

mention here that no movement or occurrence of elephant habitat has 

ever been seen near the vicinity of mining areas of Respondent No.8, nor 

has any man -animal conflict been recorded near the mines of the 

Respondent No.8. That the same was observed by this Hon’ble Court in 

its final order and judgment dt. 08.12.2017, wherein the Hon’ble Court 

had recorded that Applicant herein, has not disputed this statement.  
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5. That presently, North-Eastern Coalfields, a body under the Respondent 

No.8 has only one operational mine i.e., Tikak Extension OCP of Tikak 

Colliery. There are 4 Nos of Settling tanks for settling of coal particles and 

soil particles carried in the water from coal stock yard. The dosing with 

soda ash and hydrated lime is done in settling tank to reduce the acidity 

within permissible limit. It has a mechanized ETP at the discharge point 

of settling tanks, where discharge from stock yard is treated using Lime, 

Alum and Bleaching powder, prior to discharge in natural stream. The 

treated effluent was tested in Pollution Control Board Assam or CPCB or 

MOEF&CC recognized laboratory, and the water quality is found to 

conform to permissible limit mentioned in GSR 422 (E) dated 19thMay, 

1993 and 31st December 1993 Notification and as amended.  

CURRENT UPDATED COMPLIANCES OF THE RESPONDENT NO.8 

1. It is submitted at the outset that the discharges are treated with quick 

lime and soda ash to neutralize the toxic elements in its discharge to 

the natural drain system. It is submitted that the water which is 

collected in the collection pits has not undergone any of the treatment 

procedures that have been detailed in the various affidavits filed by 

the answering Respondent and is the raw, untreated water which then 

proceeds to the settling tanks, undergoes necessary chemical 

treatments, then through the Effluent Treatment Plant and finally the 

remaining discharge is neutralized with heavy water flow in the natural 
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drainage system like rivers and nalas during monsoon period due to 

high natural water to mine discharge volumetric ratio. Moreover, due 

to the fact that the location of mines in higher altitude, the treated 

discharge is carried by natural drainage away from the reserve forest 

to the low-lying plain areas which has no effect on plants and wildlife 

of the forest areas. 

2. That further, M/s GREENZONE, laboratory recognised under by 

Pollution Control Board, Assam has conducted tests in different sites 

of Respondent No.8. 

3. That M/s GREENZONE, in its Test Report from January to March/ 

April, 2024, had tested the Effluent Waters, Ambient Air Samples and 

Ambient Noise Level of different sites in Tikak Colliery and found that 

all the samples were within the permissible limit mentioned in GSR 

422 (E) dated 19thMay, 1993 and 31st December, 1993 Notification 

and as amended. 

4. That the following sites were also tested by the M/s Greenzone 

Laboratory: - 

i. Water, Air and Noise samples from Tipong Colliery 

ii. Water, Air and Noise samples from Tirap OCP 

iii. Water, Air and Noise samples from Ledo OCP 

iv. Water, Air and Noise samples from Baragolai Colliery 

v. Water, Air and Noise samples from Railway Siding Tirap Colliery 
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vi. Water, Air and Noise samples from Railway Siding Tikak 

Colliery 

A copy of the various reports prepared by the M/s GREENZONE 

Laboratory is marked herewith as “ANNEXURE P-1”  

That all these samples were also found to be within the 

permissible limit mentioned in GSR 422 (E) dated 19thMay, 1993 and 

31st December, 1993 Notification and as amended. 

5. Temperature is an important parameter in the Environmental 

Standards of Effluent Water for several reasons: 

a) Aquatic Life: The temperature of water affects the dissolved 

oxygen levels, which are crucial for the survival of aquatic 

organisms. Higher temperatures reduce the solubility of oxygen 

in water, which can harm or kill aquatic life. 

b)  Chemical Reactions: Temperature influences the rate of 

chemical reactions in water. Higher temperatures can 

accelerate these reactions, potentially leading to increased 

toxicity of pollutants. 

c) Thermal Pollution: Discharge of effluent at higher 

temperatures can cause thermal pollution, which disrupts the 

local aquatic ecosystem by altering species composition, 

increasing metabolic rates of organisms, and causing thermal 

shock to aquatic life. 

d) Water Quality: Temperature affects various physical, chemical, 

and biological processes in water. It influences the pH, 

conductivity, and solubility of gases and minerals, which are 

essential factors for maintaining water quality. 
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6. Central Pollution Control Board (CPCB) sets specific limits for the 

temperature of effluent water to mitigate these adverse effects and 

ensure the protection of water bodies and aquatic. Several types of 

industries in India are required to regulate the temperature of their 

effluent to meet environmental standards set by the Central Pollution 

Control Board (CPCB). These industries includes: 

a) Thermal Power Plants: Power plants generate a significant 

amount of heat during electricity production. Cooling water used in 

the process is often discharged at higher temperatures, 

necessitating regulation to prevent thermal pollution. 

b) Steel and Metal Industries: These industries use high 

temperatures in their manufacturing processes, leading to hot 

effluents that need to be cooled before discharge. 

c) Chemical and Petrochemical Industries: The production 

processes in these industries involve exothermic reactions and 

high temperatures, resulting in heated wastewater. 

d) Textile Industry: Dyeing and finishing processes in the textile 

industry often involve heated water, which needs to be treated and 

cooled before being released into the environment. 

e) Pulp and Paper Industry: The production of pulp and paper 

involves the use of hot water and steam, leading to effluents that 

require temperature regulation. 

f) Food and Beverage Industry: Processes like pasteurization and 

sterilization in the food and beverage industry generate heated 

effluents that must be managed properly. 
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g) Pharmaceutical Industry: Various processes in the 

pharmaceutical industry involve high temperatures, resulting in hot 

effluents that need to be cooled. 

 

In NEC’s coal mine there is no process that involves heating of 

water. Effluent water is generated generally from pumped-out 

water of mine sumps, washing of mine machinery, and surface 

runoff from the mine area, therefore temperature regulation is not 

required in the mines of NEC.   

7. It is submitted that the Tirap Colliery mining operations were in non-

forest land. That the mining has been in operation since long before 

the enactment of Environment Protection Act, 1986. That the consent 

to operate is applied for and issued every year by Pollution Control 

Board, Assam. The mine is currently non- operational since June, 

2020. It is submitted that the discharge of Tirap Colliery, a 

discontinued mine is passed through settling tanks for settling of coal 

particles and soil particles and dosing with Soda Ash and Hydrated 

Lime is done to reduce the acidity within permissible limit. The treated 

effluent was tested in Pollution Control Board Assam or CPCB or 

MOEF&CC recognized laboratory, and the water quality is found to 

conform to permissible limits mentioned in GSR 422 (E) dated 19 May 

1933, and 31st December, 1993 Notification and as amended. 
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8. It is submitted that Ledo OCP is an abandoned mine. The Notice of 

Closure/ Abandonment as per Regulation 5 of the Coal Regulations 

2017 has been submitted to the concerned authorities on 02.11.2022. 

The final mine closure activities are in progress. (Annexure A-2/ Page 

170-171 of Compliance Report dated 12.09.2023). 

9. It is submitted that Tikak Opencast Project was conceptualized over 

Baragolai Underground Mine which was started in 1909 and later the 

area was converted to mining lease by the then Provincial 

Government of Assam. The area of the project was located in Saleki 

Proposed Reserve Forest, but the area under reference has now 

been converted to Government Revenue Land after notification of 

Saleki Reserve Forest on 05.01.2022 (Annexure A-3/Pg.172-173 of 

Compliance Report dated 12.09.2023) and notified in the Assam 

Gazette dated 16.12.2022. That the “Description of Boundaries 

(Schedule B)” mentioned in the afore-mentioned notifications do not 

include the mines of the Respondent No.8. Thus, it is exempted from 

the area declared to be a Reserved Forest. Notably, the EC was 

issued by MOEF&CC in 1995, when the FC Act, 1980 did not apply in 

Nationalized leases.  

10. It is further submitted Tikak OCP mine is presently discontinued and 

is now a part of a larger Proposed Project i.e Tikak West Expansion 

OCP. The Project Report for Tikak West Expansion OCP was 
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approved by the CIL Board in the meeting held on 16.04.2020. After 

the notification dated 05.01.2022, the land use status of Tikak West 

Expansion OCP has now been changed and preparation of a revised 

project report is under progress. The project, Tikak West Expansion 

OCP has not been implemented/operationalized yet. Statutory 

clearances including EC  and FC have not been obtained yet. 

11. It is submitted that the Baragolai Colliery (Underground Mine) is a 

closed mine. That as per the abandoned mine plan (AMP), the mine 

work was stopped on 01.11.2008. Thereafter, a notice of closure 

dated 24.06.2010 was submitted to the concerned authority. It is 

pertinent to mention herein that as per the ‘Guidelines for the 

Management of Mines Discontinued/Abandoned/ Closed before the 

year 2009’ issued by the Ministry of Coal vide F. No. MPS/02/2022-

MPS dated 28.10.2022 (Annexure P-6/Pg.396-400 of Compliance 

Report dated 12.09.2023) a Final Mine Closure Report has been 

prepared, and the approval of the Final Mine Closure Plan is being 

obtained. 

A copy of Abandoned Mine Plan of Baragolai Colliery dated 

09.07.2010 is annexed herewith as “ANNEXURE P-2” 

A copy of Notice of closure dated 24.06.2010 is annexed herewith as 

“ANNEXURE P-3” 
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12. It is submitted that Tipong Colliery, an underground mine started in 

1924, however, presently, no coal mining is being done and it is an 

abandoned mine. That the Notice of Closure/Abandonment as per 

Regulation 5 of Coal Mines Regulation 2017 has been submitted to 

the concerned authority vide letter No. 35/TGP/449/Agent (T) dated 

24.09.2021. Presently, final mine closure activities are in progress for 

the same. 

A copy of the Notice of Closure/Abandonment as per Regulation 5 of 

Coal Mines Regulation 2017 being letter No. 35/TGP/449/Agent (T) 

dated 24.09.2021 is annexed herewith as “ANNEXURE P-4” 

13. That the answering Respondent accordingly seeks to submit that the 

present Original Application may please be dismissed and 

appropriate orders may be passed as this Hon’ble Court may deem 

fit. 

 
DATE: 15.07.2024 
PLACE: New Delhi      Through 
 
 
 
 

ISHAAN GEORGE, VISHNU T. MENON & ARCHIT JAIN 
Advocates for Respondent No. 8 

A-62, First Floor, 
Defence Colony, Delhi-110024 
+9871637646| 011.24372574 
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Archit Jain <archit.jain@iglawoffices.com>

Service in O.A 19/2014 and M.A 1027/2015 in the matter of "Dr. Kashmira Kakati
v. Union of India & Ors" on behalf of Respondent No.8 Coal India Limited before
the Hon'ble National Green Tribunal
1 message

Archit Jain <archit.jain@iglawoffices.com> Tue, Jul 16, 2024 at 7:14 PM
To: admin@eldfindia.com
Cc: Ishaan George <ishaan.george@gmail.com>, Vishnu Menon <menon.vishnu31@gmail.com>

Respected Ma'am

Please find the Updated Compliance Report on behalf of Respondent No.8 i.e Coal India Limited.

The service is being effected on you in compliance with the Order dated 08.04.2024 of the Hon'ble National Green
Tribunal. 
Please treat this as service and kindly acknowledge the same.

 Updated Compliance Report NGT R8.pdf

Kind Regards,

ARCHIT JAIN
Advocate
Office of Ishaan George, Advocate-on-Record
Supreme Court of India
Off- A-62, First Floor, Defence Colony, New Delhi-110024
Mob- 9636698887, 8800153770
____________________________________________
Disclaimer:
This communication  is protected under 'advocate-client' privilege. If you are not the intended recipient or otherwise
unauthorised, please delete the message and inform the sender. Unauthorised access and/or use of this communication will
invite prosecution.
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